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| TEM NO 10 COURT NO. 3 SECTI ON X'V

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s).1777-1778/2014

(Arising out of inmpugned final judgnment and order dated 11/02/2013
in CA No.94/2012 and final judgnent and order dated 11/07/2013 in
RA No. 251/2013 in CA No. 94/ 2012 passed by the Hi gh Court O Del hi

At N. Del hi)

B.S.F FAM LY WELFARE SCCI ETY Petitioner(s)
VERSUS

MADHUR M TTAL & ORS Respondent ( s)
(Wth appln.(s) for inpleadnent and office report)

W TH
SLP(C) No. 1774-1775/2014
(Wth appln.(s) for inpleadnent and O fice Report)

S.L.P.(C...CC No. 3185-3186/2014
(Wth appln.(s) for pernmission to file SLP and Ofice Report)

S.L.P.(C)...CC No. 9475-9477/ 2014
(Wth appln.(s) for pernission to file additional docunents and
appl n.(s) for pernission to file SLP and Ofice Report)

SLP(C) No. 10491-10493/2014
(Wth Ofice Report)

SLP(C) No. 30518/2014
(Wth Ofice Report)

S.L.P.(C...CC No. 18164-18166/2014
(Wth appln.(s) for pernmission to file SLP and Ofice Report)

SLP(C) No. 4981-4982/2015
(Wth Ofice Report)

S.L.P.(C...CC No. 3163-3164/2015
(Wth appln.(s) for pernmission to file SLP and Ofice Report)

S.L.P.(C)...CC No. 8010-8011/2015
(Wth appln.(s) for pernission to file SLP and Ofice Report)

S.L.P.(Q)...CC No. 8215-8216/ 2015

Signature Not Verified

(Wth appln.(s) for pernission to file SLP and Ofice Report)

Digitally signed by
Sarita Purohit

Dat e: 2015. 10. 03
12: 36: 30 | ST
Reason:

S.L.P.(Q...CC No. 8005-8006/2015
(Wth appln.(s) for permission to file SLP and O fice Report)
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SLP(C) No. 24291-24292/2015
(Wth Ofice Report)

Dat e :

29/ 09/ 2015 These petitions were called on for hearing today.

CORAM :



HON BLE MR JUSTICE ANIL R DAVE

HON BLE MR, JUSTI CE ADARSH KUMAR GOEL

For appearing parties :
M.
M.
M.
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Ni dhesh Gupt a, Sr. Adv.
Abhay K. Das, Adv.
Bankey Bi hari, Adv.

Harin P. Raval, Sr. Adv.
Sanj ay Nagpal , Adv.
Anando Mukherj ee, Adv.
D vya Anand, Adv.

Sachi n Chopra, Adv.
M. Unmang Shankar, Adv.

Mani sh Jai n, Adv.
Rukban Tyagi , Adv.

Si ddhart h Shar ma, Adv.
Amt Jai n, Adv.

Ms. Prerna Meht a, Adv.

Ravi Prakash Mehrotra, Adv.
Vi bhu Tiwari, Adv.

Kundan Kumar M shr a, Adv.
Aj ay Kumar, Adv.

S. Janani, Adv.

Rakesh Khanna, Sr. Adv.
Madan Ger a, Adv.

Mukti Chaudhary, Adv.
Shefal i Jain, Adv.

Rook Ray, Adv.
Yash Pal Dhi ngra, Adv.

Akhi | esh Kunar
Bharti

Pandey, Adv.
Tyagi , Adv.

Bi nu Tant a, Adv.
Prakash Ranj an Nayak, Adv.
Rukhsana Choudhury, Adv.
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Meenakshi
P. N. Ramal i ngam Adv.
Vandana Gogna, Adv.

s §5F

V. Gri, Sr.Adv.

(Appearance slip not given)

Ravi ndra Kunar, Adv.
Deepak Coel , Adv.
Raj ni Anand, Adv.
Swet ab Kumar, Adv.
Ki ran Bhar dwaj , Adv.

Saur abh Trivedi, Adv.

55 5 55§ 5= 5 %

Gari ma Prashad, Adv.

Arora, Sr. Adv.

Mani sh K. Bi shnoi, Adv.

Sanjay S. Chhabra, Adv.



Ms. Suruchii Aggarwal , Adv.
M. Gagan Qupta, Adv.
M. Kunal Verna, Adv.
M . Yugandhara Jha, Adv.
M. Kunal Verna, Adv.
Appl i cant (i npl eader) I n- person
UPON hearing the counsel the Court made the follow ng
ORDER
Upon hearing the | earned counsel for the parties,
we find t hat M s. Triveni Infrastructure Devel opnent
Conpany Ltd. (for short "the TI DCO'") whi ch is
I i qui dati on.
We hope that the Conpany Judge who is conducting the
I'iquidation pr oceedi ngs, shall | ook into t he case and
pass an appropriate order o) t hat t he assets of t he
conmpany can be sold and the sale proceeds can be paid to
the creditors in accordance with | aw W are sure that
t he Conpany Judge shal | | ook into t he cl ai ns of t he
3

petitioners and decide the clains.
The O ficial Liquidator will exami ne the assets of
the conpany and sell the assets as per directions of the
| ear ned Conpany Judge and t he sal e pr oceeds shal | be
di stributed anong the creditors in accordance with | aw

The speci al | eave petitions are accordingly,
di sposed of.

No orders on Application for |npleadnent.

Learned counsel appearing for applicant in |.A No.
7 in SLP (Civil) No. 1774-1775/ 2014 seeks permi ssion to

wi t hdr aw t he . A Per mi ssi on is grant ed. . A is
accordingly dism ssed as wi t hdrawn.
Per ni ssi on to file SLP is rejected in SLP

(Civil)...CC Nos. 3185-3186, 9475-9477 and 18164-18166 of
2014, 3163-3164, 8010-8011, 8215-8216 and 8005- 8006 of

2015.
(Anita Ml hotra) (Sneh Bal a Mehra)
Court Master Assi stant Regi strar



